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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment impact Assessment
Authority(SEIAA), Tamil Nadu)

The owner
LAKSHMI MALLIGA K ROUGH STONE
- —— masinaickenpatty village valapady -636103

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
\ under the provision of EIA Notification 2006-regarding

Sir/Madam,
This is in reference to your application for Environmental Clearance (EC)
in respect of project submifted to_the SEIAA vide proposal number

Schedule No.

6. Name of Project K. Lakshm'i'I\’Ialiiéa.Rough Stone Quarry

Project over an Extent of 1.00.0 ha of

0‘\
£
-
\ - SIA/TN/MIN/169190/2020 dated 21-# UQ’}’ZOZO?;Tpgfparliculars of the environmental
é clearance granted to the project are as.below.., *7 27}
E 1. EC ldentification No. Ve - E_C_21 E_%QO1TN144740
T | 2 FileNo. fO0 0 784112020 SN
‘é) 3. Project Type PO R Ne’,w__;,"' i, kY
£ 4. Category e {550 B2 AT AR
5'2 5. Project/Activity including - = (a)Mining of minerals
IS Lok
c
v

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

i; ;=i Governmentland in S.F.No's. 212/3(Part)
- “.... of Masinaickenpatty Village, Valapady
| 5; 1o Taluk, Salem District,
! é 7. Name of Company/Organization LAKSHMI MALLIGA K ROUGH STONE
| fu 8. Location of Project Tarnil Nadu
; 9 9. TORDate N/A
. s)
: 3
| -t-
'S The project detalls along with terms and conditions are appended herewith from page
, no 2 cnwards.
o) '
C
)

(e-signed)
Tmt.P.RAJESWARIIFS
Date: 12/11/2021 Member Secretary
SEIAA - (Tarnil Nadu)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a compuler generated cover page.

-
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTIHORITY- TAMILNADU
3 oo, Panagal Maaligai, No 1, leenis Road, Saidapet, Chennai-15.
ENVIRONMENTAL CLEARANCE
Er o No SETAA-TN/F.N0.7847/1(a)/FC.N0:4925/2021 dated:03.11.2021

Sub: SEIAA-TN - Proposed Rough Stone quarry lease arca over an cxtent of 1.00.0Ha at
S.P.Nos. 212/3 (Part) of Masinaikenpatty Village, Valapady Taluk, Salem District,
Tamil Nadu by Tmt.K.Lakshmi Malliga —issue of Environmental Clearance
Regarding. ' | s

Ref. 1. Online Proposal No. SIA/TN/MIN/I 69190/2021, f)al;zd: 21.08.2020.
2. Your Application for Environmental Clearance dated: 15 '09-2020.

3. Minutes of the 235" meeting of SEAC held on 01.10. 202|

4. Minutes of the 479" mu.tmn held on 30 10, 70”1

Details of Minor \’Iineml Activity:- -

W 1.
{
!

This has mfucnm, ta \our applu.allon sccond cmd The ‘proposal is for obtaining
Lnvironmental Clearance for mlmn“/quarrym;: of minor mmcrals based on thc particulars lurmsh;d in

your application as shown below.

i 1 | Name of l’r’()JLtl Prop(ment and address Tmt Lakshmi ’vh!hga - |
| No.6/279, Kasi Nandr |

Masmalkcnpau)
Valapady : «;
Salem - 636103 |

2 Lacation of the Proposed Activity

Survey Number 21213 (P:;rl)j(}o\-'i land- ‘

| ‘
| * | ¥ attude and Longiinde [1°38%4797 N1 113852 14 N }
78°14°16:93" 1 0 78714°21.20" {
o {fTITi:c - A = \/Iasmall\u\puu\ = = {
SR , - RS, : |

N \
MENEERSECREPARY

;7 ' SETAA-TN
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EC ldentification No. - EC21B001TN144740

l Taluk
| District
| Proposed Activity
{ i, Minor mincral

Valapady

Salem
|

——

Rough Stone

l i, Mining Leasc Arca 1.00.0

l ii.  Approved quantity S 139,595 cu.m of Rough stone

;«\ iv.  Depth of Mining 26m o

f‘ 7 'l“)'pcrof iﬁixiinuu v g ()pcncael \4LLhdnl/Cd Mining Method |
!""vi‘f Category(B1/82) £ T e B2, ‘a.sp - |
‘ Vil Precise AlE;’\ébTTE{)\SB{_céilonx éﬁﬁr&cd by iia.'Ké—.[\kf,1'§372_0’2'()//(T<'?1iinam/_/"\i), Dated:
| the District Colluclor \\xlh date l{ 26..05‘2‘02()

lviii. Mining Plan approved by the Assistant | Roc.No.183/2020/Mines-A Dated:

“ Geologist/Assistant Dircctor(i/e) . 19.06.2020

1' Department of Geology and Mining with

: date s 3

[ ix. decmu. of \ hnmﬂ pcuod T U SYears o |

ththm PI‘OJLU area attmds .my (;cﬁcml
condmons Spccxful in thc }*IA notlﬁmtmn,

, 2006 as '1mcndcd -

g Man Power rcquxrcmun er d,u
Utilities .
} 5. Source of Water : )
i, Quantity of Water Requirement in KLD:
a. Domestic & Drinking purpose
\ b. Green Belt & Dust Suppression
i I;O\\WLIRLqmr;:m;n S

a. Domestic Purposcs

b. Industrial Purpose

File No. - 7847/2020

Not attracted. Affidavit fumished.

19 Nos

l;‘xisling Bore well and Walter Vendors
3.0 KED
0.6KED

1.8K1.D&0.7KLD |

LINEB ‘
|

1 144124 liters of 11SD Je ) BIHC life of mine

‘e AN, /Lf
\ SEC Rl T \R\
/ SETAA-TN
Dazte of Issue EC-12/4% \p..JQ 3of 17




FCos

i Project Cost Rs. 41.18 1Lakhs

3.80 Lakhs

| |
[0 |

i, CER Cost | Rs. 0.90 T.akhs g
‘,

;

|

. 1:MP Cost

N Nahdin:

This Frvironmental Clearance is granted for the production of 1,39,595 cu.m of Rough
stone for the period of S Years from the date of execution of the mining lease,
!

Affidavit

The Proponent has furnished affidavit in One Hundred Rupees stamp paper attested by the
Notary stating that

I TmuK Lakshmi Malliga No.6/279, Kasi Nagar Masinaikenpatty Valapady Salem - 636103,
femnly declare and sincerely affirm that;

I have applied for getting prior Environmental Clearance 1.0 'SEIAA, Tamil Nadu for the
Proposed Rough Stone quarry lease arca over an extent of 1.00.0Ha at S.F.Nos. 212/3 (I’;}/rl)‘ of

Masinaikenpatty Village, Valapady Taluk, Salem District, Tamil \‘adu

I. 1 swear to state and confirm that mthm 10km arca of the minc site, 1 have applicd for

Environmental Clearance, none of the io]lowmo in situated.

a. Protected arcas notified under the W ild 1 1fc (Protection) Act, 972
b. Critically polluted areas as nolm(,d b) thc central pollmmn LODUO] board constituted under
waler (Prevention and control (\fpo‘lumm) Act, 1974

¢. leo  sensitive arcas as notificd.

Inierstate bounderies and international boundaries within 10km radius from the boundary of
the proposced side.

Lowill complete the following corporate environment responsibility (CER) activities before

commencement of the quarrying activitics,

Project ('f()st CER Cost
i CER Activity (Rs.Lakhs) 2.0% of project cost |
(Rs. L.xkhs) ;
1. Plantation will be carricd out in the 44.98 090 |
village road and drinking watcr facilities ‘;
|
to the Govt school \
2. 1f we arce instructed by PWD/Competent

H\V( D X
SECKRETARY
SETAA-TN
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EC Identification No. - EC21B001TN144740

assure 10 spend  oul
desilting/strengthening

nearby water bodics cte

| 'I'Q).tralr cﬁo'sj:{r\_llr()c»atjion

3.
8No.

the Lessce

Dctmls of Prop_os_cd Quarrics: -

(1 TmtK.L akshtﬁfﬂfi‘alhgd

| Dctallq of Aiﬁndoncd Qunrncs
i 1 ‘ 'T. Kasi Vishwanathan

i |

|

. Kasi Vishwanathan

lnlal

. Details of Existing Quarrics:

4.
5.
6.
~ maintained. ";f'ﬂ,
@
8.
maintained and utilized for tran
9. | will not engage any child la

punishable under the law.

10. All types of safety / protective cquipments will be provided 1o all the labourers workmg i my

quarry.
11. No permanent structures, temp

quarry.

1 ensure o do all the social and Environment commitment as mentioned in the Mining Plan to the best

D

of my knowledge.

Name and address of

bodies to desilt the water bodics nearby. | ‘

CER cost for |
|
the bunds of the |

al around 2.0 |

|

I\» asnmlkenpdity Vd!dpad)

Nil

sportation of Rough Stone.

bour in my quarry sitc

les, ete.,

File No. - 7847/2020 Date of Issue £EC - 12/

44.98

|
|
‘

S.F.No. Taluk & Village | Extent
I | Heets)
21273 (I’arl) “Govt” 'lm'é"?"}?“

1| 3123 Masinaikenpatty | 3.00.0
| Valapady )

219 U Masipaikenpaty | 2.00.0
| Valapady ‘

The following quarrics arc located within the radius of 500m from the periphery of my

~(in

0.90

7000 l Fropostd

i

|

1.00.

Eapired
xpired

0

There is No approy ed hahnauon \mhm 500m radius from the periphery of my quarry.

The required insufance Will be taken in the name of the labourers working in iy quarry sitc.

N

quarry.

Lease sfatus

[
|

There will not be hindrance or disturbance to the people living during quarrying and trahsportation.

I swear thdf'aﬁmuldlmn \\1]] be carr md out during the cowrse of quarrying opcration and

The existing road from the maih road to the quarry is in good condition and the same will be

and | awarc that engaging child labour is

are located within 300m radius from the periphery of my

MEMBEH SECRETARY

g

2021

%

Page 5 of 17
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Details of Quarries located within 300M radius from the proposed quaryy:

lhe Project Proponent has submitted a copy of the letier obtained from the Assistant
Geoloeist Assistant Director(i/e) Department of Geology & Mining, Salem District in his letier
oo No TR 7020 Mines-A Dated: 19.06.2020 has stated that the details of other quarrics within 2

radias SO0OMm from the boundary of the proposed quarry site as follows:

CSNo. : Name and address of‘ S.F.No. Taluk & Vlll.xg,c . Extent  (in | Lease status
| the TLessec | o | Heets)
| Details omepmcd anrus

| 21213 7 P'*n) 7 G()vf land - ]j)(),b- 1 Pro uccd

Ly ‘ ]m! K.lLakshmi Malliga |
| Masinaikenpatty Valapady
|

Details of Abandoned Quarries:

|
|
|
|

] "I Kasi Vishwanathan ] 212/3 Masinaikenpanty Valapady 3.00.0 | xpired
B 1. Kasi Vishwanathan i 219 Ui Masinaikenpatty Valapad)’" 12.00.0 Expired
Total [ S IR X X
el of Existing Quarrics: ) SN B S
, , o Nl . o L .
Betails of Lease Expired Quarries: - T
Nil

Appraisal by SEAC:
The proposal was placcd in the 235 58 mcctmg of S[ /—\C hcld on, OI 107021 Based on the

presentation made and the docunwcms iurmshcd by 1he Pror]c,u propomnl Sl AC decided to
recommend the project proposal to SEIAA for grant of hnylronmc_‘n}_,d} Clearance subject to the
following specific conditions. in addition to normal conditions:
| Restricting the depth of mining 1o 26m ultimate depth and quantity of 1,39,595 cu.m of Rough
stone fq.r I!'xy'c ycars with a bench height of Sm as ,"JcrALhc apprdvéd m_iﬁing plan considering
the hydrogeological regime of the surroun.ding arca as well as 10 cnsure sustainable and safe
mining. - o1
2. Fugitive emission measurements should be carricd out during the mining operation at regular
intervals and submit the consolidated report to TNPCB onée in six months.

Proponent shall ensure that the Noisc level is monitored during mining operation at the project

98]

site and adequate noisc Jevel reduction measures undertaken.
4. The proponent shall creet fencing all around the boundary of the proposed arca with gates for

entry/exit as per the conditions and shall furnish the photographs/map showing the same

before obtaining the CTO from TNPCB.
ME \1111%?8%?“{!(1\’

SEIAA-TN
p
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S. "The purpose of Green belt around the project is to capture the fugitive emissions and 1o
attenuate the noise generated. in addition to the improvement in the acsthetics. A wide rangc
of indigenous plants species should be planted in and around the premisc in consultation with
the DFO, District / State Apriculture University. The plants species should have thick canopy
cover, perennial green nature, native origin and larpe leal arcas. Mcdium size trees and smal]
trees alternating with shrubs shall be planted. Miyawaki mcthod of planting i.c. planting
different types of trees at very close intervals may be tried which will give 2 good green cover.
Greenbelt needs 1o be developed in the periphery of the mines arca so that at the closure time
the trees would have growh svell,

6. Ground water quaiits hmniioriﬁg should bc conducted once in every six months and the report
should be submitted to "l‘“N‘PCB.‘ . ‘

7. Afier mining is completed. proper leveling should be done by the Project proponent &
I'nvironmental Management Plan furnished by the Proponent should be strictly followed.

8. The Project proponent shall, aficr ceasing mining operations, undertake re-grassing the
mining arca and any other arca which may have been disturbed duc to their mining activinies
and restore the land 10 4 condifiénr that is fit for the growth of fodder, flora. fauna cic.

9. Proper barritrs to reduce norisc level, dust poflution and to hold down any possible 1Ty
material (dcbris) should be established by providing greenbelt and/or metal sheets along the
boundary of the quarrying sitc and suitable working mcthodology to be adopted by

considering the wind dircction. &
. The ()pcralifm' of the quarry should not affect the agricultural ucti'\"ilics & Water bodics near the
project site and‘a S0m safely distance [rom ‘water body should be left vacant without any
activity.
I'1. Transportation of the quarricd materials shall not cause any hindrance o the Village
people/Existing Village road.
12. The Project Proponent shall comply with the nuning and other relevant rules and reguiations
wherever applicable.
13. The proponent shall develop an adequate greenbelt with native species on the periphery of the
mine lease area before the commencement of the mining activity, in consultation with DO of

the concerned district/agriculture,

% / ( \ >
L -,f.'_h’\&_::;‘:[ )'
MEMBER SECRETARY

SETAA-TN
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aarrying activity shail be stopped if the entire quantity indicated in the Mining plan 1

LRl e o

Larted even before the eapiny of the quarry leasc period and the same shall be monitored by
e concerned District Authoritics

IS, The recommendation for the issuc of cnvironmental clearance is subject to the outcome of the
lon“ble NGT, Principal Bench, New Delhi in O.ANo.186 of 2016 (M.A.N0.350/2016) and
0.AN0.200/2016 and 0.A.N0.580/2016 (M.A.No.1182/2016) and O.A.No.102/2017 and
0. AN0.404/2016 (M.ANo. 758/20160. M.A N0.920/2016, M.A.No.1122/2016.
MAN0I22017 & MAN0.8132017) and O.A.N0.4052016 and 0.A.N0.520 of
2016(M.AN0.981/2016, M.A.N0.982/2016 & M.A.N0.384/2017). .

16 Prior clearance from Forestry & Wild Life including clearance from commitice of the
National Board for Wildlifc as applicable shall be obtained before starting the quarrying
operation, if the project site attracts the NBWTL clearance,as per the existing law from time 10
nme.

17 1o ensure safety measurces along the boundary of the quarry site, sceurity guerds arc 1o be
posted during the entire period of the mlmng opurallon '

I8 The mine Lluaurc plan submitted by the ].)I‘\)J(.(.i propomm Shall bL strictly followed afier the
lapse of the mining activities. ‘

19 As per the MoliF&CC ()Hl(.\. Memorandum [F.No. 22- 63/2017 IA. IH datcd 30.09.2020 and
20.10.2020 the proponent shall furnish the detailed EMP mcnnonmg all the activitics
particularly sanitizing facility for schoolas proposed. in the CER and furnish the same before
placing the subject to SEIAA. |

200 Al the conditions imposed by the /\bSlsldnl I)mclor Geology & Mmmg, Salem District in

thc mining plan approval and the Precise area communication letier issucd by concerned

District Collector should be strictly followed. ; i .

Discussion by SEIAA and the Remarks:-
The subject was placed before the Authority in its 4 79" meeting held on 30.10.2021. Afier detailed

discussions. the Authority accepted the reccommendation of SEAC and decided to grant Environmental
Clearance 1o the proposed Project subjeet 1o the conditions as recommended by SEAC & normal

conditions in addition to the following conditions:

st b )P

ME! le USECRETARY
SETAA-TN

ﬁ/
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I. As per the recommendation of SEAC and as accepted by the proponent, the depth of mining
is restricted to 26m and quantity of Rough stone is 139395 cu.m permitted for five years
with 2 bench height of Sm as per the approved mining plan considering the hydrogeological
regime of the surrounding arca as well as Lo cnsurc sustainable and safe mining.

2. As per the MoEI&CC office memorandum 1'.N0.22-65/2017-1A 111 dated: 30.09.2020 and
20.10.2020 the proponent has furnished the detailed EMP, mentioning all the CLER activinges
for Rs. 0.90 Lakhs as committed. The proponent is requested to carryout sanitising facilines for

schools as recommended by SEAC. All the activitics mentioned in EMP and the above

mentioned activity shall bc completed before obtaining CTO from I'NPCB.

Part-A: Conditions to be Complicd before commencing mining operations:-

1. The projeet pm;ddncnt éhqll acivcrtiec in at least two local newspapers widely circulated
in the region, onc of which shall be in the vernacular language informing the pubhc that
o i 'I he pm]cct t has been auordcd Environmental Clcardmc

I1. ’-'(“upms of clear'lmc lctt(.rs arc available with ﬂH. Tamil Nadu Pollution

" Control Br)ard. 4

III.  Environmental Clearance may also be seen on the website of the SEIAA.
IV. | The advcrliscmcnt should be made within 7 days {from the date of receipt of
the clmr'mu ]dtcr and a copy of the same slmll be forwarded to the

SLIAA

2. Mining aclivi!y should be rcvicwcd by the District Co]lptlor after three A)»‘cars and decide for
further exfension.

3. The mine closure plan submitted by the projeet proponent shall be strictly followed afier the

Japse of the mine.

4. NOC from the Standing commitice of the NBWIL shall be obtained. 1 protecied arvus arc
Jocated within 10 Km from the proposed project site

5. The project proponent shall comply the conditions laid down in the Section V. Rule 36 of
Tamil Nadu Minor Mincrals Concession Rules 1959,

6. A copy of the Environment Clearance letter shall be sent by the proponent to the

concerned Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation,

[ il

B
)
\lF\'l " (q{’(l I\R\

S} ]I\f\ l\

EC identification No. - EC21B001TN144740  File No. - 7847/2020 Date of lssue EC - 1}1’%?/021 Page 9 of 17



]

S.
9.
iy

I

0

Urban Local Body and the Local NGO any, from w hom suggestions/ representations, if
Ay were reccived while processing the proposal. The elearance letter shall also he put on
the website of the proponent and also kept at the site, for the general public to see,
Quarry leasc arca should be demarcated on the ground with wire fencing to show the boundary
of the leasc arca on all sides with red flags on cvery pillar shall be crected before
commencement of quarrying.
The proponent shall ensure that First Aid Box is availablc at site.
The excavation activity shall not alter the natural drainage pattern of the arca.

The excavated pit shall be restored by the project praponent for useful purposes.
Ihe proponent shall quarry and remove only in the permitted arcas as per the approved Mining

Pian details.

3. I'he quarrying operation shall be restricted between 7AM and 5 PM.

3. I'he proponent shall take necessary measures to ensure that therc shall not be any adverse

impacts duc to quarrying operation on the nearby human habitations, by way ol'pollution/&o the
environment. ' ST l
A minimum distance of 30mts, {from any civil slruc‘lur'c‘shall be Kept from the periphery of any
excavation area, ‘ A '3

_The mined out pits should be backfilled ‘where warranted and ‘area should be suitably
landscaped to prevent environmental degradation. The minc closure plan as furnished in the
proposal shall be strictly followed with back filling and trec plantation.

. Wet drilling method is 1o be adopted to control dust cmissions.-_ Delay detonators and shock
tubc initiation system for blasting shall be uscd so as to reduce vibmtionz and dust.

. Drilling 2nd blasting shall be done only either by licensed c,\plosi\.c ugéin or by the proponent
aficr obtaining requircd approvals from Competent Authoritics.

. Blastinp shall be carried out afier announcing to the public adpc.]ualc l'iamugh public address
system to avoid any accident. ; y 5

. A study has to be conducted 10 assess the optimum blast parameters and blast design to keep
the vibration limits less than prescribed levels and only such design and parameters should be
implemented while blasting is donc.  Periodical monitoring of the vibration at specified
Jocation 1o be conducted and records kept lor inspection

I'he Proponent shall take appropriate measures 1o ensure that the GLC shall comply with the

‘

A 3
MEDN T“Eﬂﬁv’gb\ 1@
},/ <] SEIAA-TN

revised NAAQ norms notified by Mol F& CC. Gol on 16.11.2009.

£ igentfication No. - EC21R001TN144740  File No. - 7847/2020 Date of Issue EC - 12/11/2021 Page 10 of 17
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21. The following measures are to be implemented to reduce Air Pollution during transportation of
mineral
i.  Roads shall be graded to mitigate the dust cmission.
i, Water shall be sprinkled at regular interval on the main road and other scrvice roads to
suppress dust
22. The following measures are 10 be implemented to reduce Noisc Pollution
i.  Proper and regular mainienance of vehicles and other cquipnient
i, Limiting time exposure of workers 10 excessive noise,
fii.  The workers employed shall be provided with protection equipment and canmutfs ¢l
iv.  Speed of trucks entering or leaving the mine is 10 be limited to moderate speed of
25 kmph to preyent undue noise from empty trucks.
v.  All noisc ecnéx“alinu machinery the compressor, generator Lo be cnclosed in acoustic
enclosure 50 as 10 reduce noise in welkmg area.

23. Measures  should be takt.n lo comply-w ith the provisions laid under Noisc Poliution
(Regulation and Contrel) (Amendment) Rules, 2010. dt: 11.01.2010 issued by the Moll'& CC
Gol 1o control noisc to the preseribed levels.

24. Suitable conservation measures 10 augment groundwater resources in the arca shail be planned
and nnplcmcmed in comullahon with Regional Director, CGWB. Suitable measures should be
taken for: ramxmtcr ha r}'Lsilng,

25. Permission from the cm;xpclcnf authority should be obtained for drawl of ground water. 1! any.
required for this project.

26. Topsoil. il any, shall be stacked 'f)rdpcrly with proper slope with adequate measures and should
be used for plantation purposc.

27. The following measures aré (o be adopted 1o control erosion of dumps:-

i, Retention/ toe walls shall be provided at the foot of the dumps.
ii.  Worked out slepes are 1o be stabilized by planting appropriate shrub/ grass species on the
slopes.

28. Waste oils, used oils penerated from the 1M machines, mining operations. if any. shall b
disposed as per the Hazardous& other wastes (Management. and Trans Boundary Movemant

Rules. 2016 and its amendments thereol Lo the reeyelers authorized by TNPCH,

9]

C )y
b R’I\q:\f@:\)

SETAA-TN
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coraph with any of the conditions mentioned above

'

Gate oy fathare U

result i withdrawal of this clearance and attract action under the provisions of

Ml
[mvironment (Protection) Act, 1086.

30, Rain water harvesting 1o collect and utilize the entire water falling in land arca should be

provided

1. Rain water geuing accumulated in the gquarry floar shall not be discharged dircetly to the
ncarby strcam or waicr body. If it is to be let into the nearby water body, it has to be
discharged into a silt trap on the surface within the Jeasc arca and only the overflow afler
allowing settling of soil be let into the ncarby waterways. The silt trap should be of sufficient

dimensions 1o cateh al) the silt water being pumped out during onc scason. The silt trap should

he Cleaned of all the deposited silt at the end of the scason and kept ready for taking care of the

st in the next scason.
‘The icase holder shall undertake adequate safchumd measurcs during extraction of material

opical regime ofthc surrounding arca/.shﬂll

(PP
[N

and cnsure that duc to this activity, the hydro- geol

not be affected.  Regular monitoring of ground water level and- qua]ny shall be carried oul

around the mine lcase area during the mining operation. [f at dny stage, if it is observed that

the groundwater table is getting depleted duc to the mining aclivity; necessary corrective

measures shall be carried out. District Collector/mining officer shall ensure this.
No tree-felling snall be done in the lcased arca, except only with the pcrmission from
competent Authority, ‘

[ 1zhe up environmental monitoring of the propo:cd qum\ sitc bcforc. during and afier the
mining activities including vibration study data, water, air & flora/fauna chvironment, slurry
waler gumal(,d/dxxpostd and method of disposal, involving a n.putcd academic Institution.

1t shall be cnsured that the total extent of nearby quurrwa(t.\:slmn ‘abdndoncd and proposed)

)
L

located within 500 meter radius from the periphery of this qluavrry‘ is not exceeding S hectares
within the mining lease period of this application. '

36 1t shall be ensured that there is no habitation is located within 300 meter radius from the
periphery of the quarry site and also cnsurc that no hindrance will be caused to the people of
the habitation located within 300m radius (rom the peripher) of the quarry site.

17 Lree Silica test should be conducied and reported to TNPCB, Department of Geology and

Mining and Regional Director. Molil & CC. GOL

0 7‘%
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1. Air sampling at intersection point should be conducted and reported to TNPCRB. Department of

Geology and Mining and Regional Director, Motil'& CC, GOL.

. Bunds to be provided 2t the boundary of the project site.

_The project proponent shall undertake plantation/afforestation work by planting the native

species on all side of the leasc area at the rate of 400/Ha. Suitable tall tree saplings should b

planicd on the bunds and other suitable arcas in and around the work placc

. Floor of cxcavated pit to be levelled and sides to be sloped with gentle slope (Lxeep

oranite quarrics) in the mine closure phase

o

. The Project Proponcnl shall chsure & minimum of 2.3% of the anrual wrnaver will be utilized

for the CSR Activi ny

. The Project Pro cm.nt shall srovide solar lightingsystem to the nearby villages.
J p ! 2

Earthen bunds and barbed wire fencing around the pits with.green belt all along the boundary
shall be developed and maintained.

Safcty cqu;pmcnl‘: 10 bc provided to all the cmploycm

Safety distance of '\'Om hqq 10 be provided in casc of railway, reservoir, canal/odai

The Assistant/Deputy Dircctor, Dcpartmcm of Geology & mining shall cnsure that the
proponent has engaged the blaster with valid Blasting license/certificate oblained from the

competent authority before execution of mining leasc.

. The proponent shall furnish the Bascline data covering the Air, Water, Noise and land

environment quality for the proposed quarry site before exceution of nuning lease.
I'he proponcnt shall ercet the pillars in accordance with the Rules for depictmg GPS duteis i
the carmarked boundary of the quarry sitc 10 monilor clectronically before exceution of

mining.

. The proponent has to provide insurance protection to the workers in the case of existing mining

or provide the affidavit in case of {resh lease before exceution of mining lease,

. The proponent has to display the name board al the quarry site showing the details of

Proponent, lease period, extent, ctc., with respeet to the existing activity before execution o

mining.

.Heavy carth machinery cquipments i utilized, after getting approval from the competen:

authority.

SETAA-
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53 The Proponent shall ensure that the project activity including blasting, mining transportation

S6.

cte should imno way have adverse impact 1o the other forests, such as reserve forests and social
forests, tree plantauon and bio diversity, surrounding water bodies cte.

Fhe proponent shall provide Green Belt development at the rate of not less than 400
trees Heetare The tree saplings shall be not less than 3m height.

e fupitive emissions should be monttored during the mining activity and should be reported
0 INPCRB once mna month and the operation of the quarry should no way impact the
agriculture activity & water bodies near the project site.

All the commitment made by the project proponent in the proposal shall be strictly followed.

. The mining lease holders shall, afier ceasing mining operations, undertake re-grassing the

mining arca and any other arca which may have been disturbed duc to their mining activities
and restore the land to a condition which is fit for growth of foddcr, flora, fauna etc.

Fhe Projeet proponent has 1o stricily comply the outcome/direction of the Hon’ble NGT.
Principle Benehe New  Delhi in the QA No 186 of 2016 (M.AN0.350/2016). O.A.
N 200720700 OANOSR0/2016 (M.ANo.1182/2016). O.AN0.102/2017. O.AN0.404/ 2016 (
MoA N0 738720160 MA No. 920 /2016, M.ANo.1122/2016, M.A.No. 12/2017 &
M.AN0843/2017), O.ANo405/2016 and O.ANo.520 of 2016 (M.A.No0.981/2016,

M.AN0.982/2016 & M.AN0.384/2017). ‘ Y Byl
Purt B: General Conditions: R | ‘

1. EC is given only on the fai:fiuéi records, docut-m_-:lj:l-s al{iij";ihé Célﬁ\tﬁﬁlllcnt furnished in non
judicial stamp papcr ;lJ)' the propencit. |

7 The Praponent shall obtain the Consent from the TNPC Board before commencing the activity.

v No change in mining technology and scope of working should be made without prior approval
of the SEIAA, Tamil Nadu. i "

4 No chanpe in the calendar plan including excavation, quantum of mineral (minor mincral)
should be made.

5

J:{fective safcpuard measures, such as regular water sprinkling shall be carricd out in critical
arcas prone 1o air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive waler sprinkling shall be carried out on haul
roads. Tt should be cnsured that the Ambicnt Air Quality parameters conform to the norms

prescribed by the Central Pollution Control Board in this regard.

~
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6. LfTective safeguards shall be adopted against health risks on account of breeding of vecton

the water bodics created duc to excavation of carth.

7. A berm shall be left from the boundary of adjoining ficld having a width cqual to at fcast hat
the depth of proposed excavation.

8. l.oading and unloading areas including all the transfer points should also have cfficient dusi
control arrangements, These should be properly maintained and operated.

9. Vehicular emissions shall be kept under control and be regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carr ing the
mineral shall not be overloaded.

10. Access and haul roads 1o the quarrying arca should be restored in a mutually agrecable menncr
where these are €onsidered unnecessary afier extraction has been completed.

11. All Personnel shall be provided with protective respiratory devices including safery shoes,
masks. gloves ete. Supervisory people should be provided with adequate traning and
information on safcty and health aspects. Occupational heaith surveillance program ot 1he
workers should be undertaken periodically to obscerve any contractions due to expuosuic 1o dust
and take corréctivc mc;gsin-cs, ifﬁccdcd‘

12. Periodical medical c,\'aminatioﬁ o-'flhc workers enpaged in the project shall be carried out and
records maintained. For the purpose, sthedule of health examination of the workers should be
drawn a}}d followed ;Jc;or(iixmgl). The workers shall be provided with personnel protective
measures such as masks, gloves, boots ec. :

13. Workcrs/laﬁo(_xrcrs shall be provided with facilities [or drinKing water and saniation facility for
Female and Male separately.

I4. The project proponent shall ensure that child labour is not employed an the project s v

sworn affidavit furnished.

15, The funds carmarked for environmental protection measures should be kept in separete account
and should not be diverted for other purpose. Year wise expenditure should be reported 1o the
Ministry of Environment and IForests and its Regional Office located at Chennal.

16. The Environmental  Clearance docs not  absolve the  applicant/proponct of his
obligztion/requirement to obtain other statutery and administrative clearances {rom other
statutory and administrative authoritics,

17.This Environmental Clearance docs not imphy that the other statutory admmisires
clearances shall be granted 1o the project by the concerned authoritics ~yuch atthoriies we
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be considering the project on merits and be taking decisions independently of the
Fovironmental Clearance

vhe SFIAAL Tamil Nadu may alier/modify the above conditions or stipulate any further
condinons in the interest of environment protection.

The SEIAA, Tamil Nadu may cancel the Environmental Clearance granted to this project
under the provisions of EIA Notification, 2006, at any stage of the validity of this
Environmental Clearance, if it is found or if it comes to the k.now]édge of this SEIAA, TN that
the project proponent has deliberatcly concealed and/or submitted false or misleading

information or inadequate data for obtaining the Environmental Clearance.

). Failure to comply with any of the conditions mentioned above may result in withdrawal of this

clearance and attract action under the provisions of the Environment (Protection) Act, 1986.

. The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention

& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1991, along with their
amendments, Minor Mineral Conservation & Development Rules, 2010 framed under MMDR
Act 1957, National Commission for protection of Child Right Rules, 2006, Wildlife Protection
Act, 1972, Forest Conservation Act, 1980, Biodiversity Conservation Act, 2016, the Biological
Diversity Act, 2002 and Biological diversity Rules, 2004 and Rules made there under and also
any other orders passed by the Hon’ble Supreme Court of India/Hon’ble High Court of Madras
and any other Courts of Law relating to the subject maﬁer. -

Any other conditions stipulated by other Statutory/Government zuthorities shail Le compiied.
Any appeal against this Environmental Clearance shall lie with the Hon’ble National Green
Tribunal, if preferred, within a period of 30 days as prescribed under‘Section 16 of the National
Green Tribunal Act, 2010. "

. The Environmental Clearance is issued based on the documents furnished by the project

proponent, In case any documents found to be incorrect/not in order at a later date the

Environmental Clearance issued to the project will be deemed to be revoked/ cancelled.

= \-../‘ ﬁ’éw 'r\\. \ 70
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Copy to:
1. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.
2. The Principal Secretary to Government, Environment and Forests Department, Tamil Nadu.
3. The Principal Secfelary 1o Government, Industries Department, Tamil Nadu.
4. The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC
Building, 1%& 2™ Floor, Cathedral Garden Road, Nungambakkam, Chennai — 34.
5. The Chairman, Central Pollution Control Board, PariveshBhawan, CBD-Cum-Office Complen,
East Arjun Nagar, New Delhi-110 032
. The Chairman, TNPC Board, 76, Mount Salai,Guindy, Chennai-32
. The District Collector, Salem District,

- The Commissioner of Geology and Mines,Guindy,Chennai-32

K=~ - B e N

. EIA Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.
10. Spare. T '

Validity ypkaqwn

Digitally signed
Tmt P RAJESWA
Member Sccrelaly-
* Date 1N '1/'_4"1.’ CAE Cu P
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